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Date of Dacision: 3,2,
OA 680/93

PATI RAM ... APPLICANT,
Vs,

UNICH OF INMDIA 4 RS, .., RESPQUDaNTs,

CORAM:

HOM'BLE MR, GOPAL RRISHIA, MEMBER (J).
HOI'BLE MR, O.F, ShHARMA, MEMBER (A),

For the Applicant ve. SHRI RAJVEZR SHARMA,
For the Respondants e SHAI 14, RAFIQ,

FEr HOI'BLe MR, GOPAL KBISHNA, MEMSER (J).

Applicart Pati Ram in this epplication uw/e 19 of the
Adminiztrative Tribunzls Act, 1735, has praysd thst the
respondents be Jdirectzd to consider the applicent for

agularisation ot ths post of Driver end Mzchanic-cum=Driver
in permansnt cadre since 1;9.38 with all ben2fits regerding
szniority ete, He had furthsr prayed thet the ra2spondents
bz directed not to tramster him itrcom fota to any othar

Division witnout rezgulerising his service: and in c&s2 he

i3 transferred frow Kota to another Division, his se2niority
since 30,111,744 should be given to him,

2. N2 have heard the lesarnzd counsel for the parties

and have carefully used the records,

3. Th2 applicent i3 working as Mechanic-cum-Driver scale

Rs ,1200=2040 (RF) under CIOW (S4C) tota. He was given
temporary stetus since 1,1,.31, He passed ths trade tssit for

havz not
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the post of Driver on 10,110,325 but his service
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bezn regularised, The applicent claims that he should have

been regulariszd and absorbed in régular vacanciszs of the

skilled grade, It i3 al=zo steted on bahalt of thne applicant

that he made saveral rejquzsis to the respondents through his

representations but his case has not been considered 5o far,
- It iz also stated by him thet the respondents do not went

Cﬁlvﬁ” to giﬁe any r2jular promcotion to the applicant and they
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intend to trenster him from Kota to Berchhe trezating him as/

casual employz2, Thz learned counsel tof the respondznis
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states that the order of his transfar hés already be2:zn passad
vide Anneturs A-l12 dsted 1,5,53, Howsver, the learned counsez
for the avplicant instead of pressing this applicaticon on
mzrits, wish2s to meke & deotailed representation to the
concerned authority regarding his grievance and he wants that
the represantaticn So'made,should bz da2cided by respondent

No,2 on merits by a spesaking order,

4, W2, ther2fore, diszpos2 of this OA with the following

directions ¢~

i) The applicant shsall meke a representation to
the respondent No,2 (DRM Kota) within & w2ek
from today and the respondent Mo,2 is directed

to decide the sam2 as per rule: within a month
of tne receipt of representation through a

detailed order on merits,
ii) The applicent shall howsvar be at liberty to
file a fresh OA, if 30 advised, aftar & decision

has heen taken on his representation,
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iii) There snall b2 no order as to cosis,
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( O.F, SHARMA™ ) ( GOPAL KuIoHMA )
MEMBEK (A) ' MEMBER (J)




